
REFERENCE  TO LATE  SHRI  K. T. DESAI
BY  THE HON'BLE  THE CHIEF JUSTICE

Members of the Bar :

La s t  we e k  da r k n e s s  de s c e n d e d  on  the  jud i c i a l  ho r i z o n  of  ou r  

co u n t r y .  I  am  re f e r r i n g  to  the  cl o u d s  tha t  ha v e  ca s t  the i r  de e p  sha d o w s  of  

gl o o m  an d  so r r o w  on  jud i c i a l  fi rm a n e n t  in  the  we s t e r n  hem i s p h e r e  of  the  

co u n t r y  an d  to  no  ot h e r .  It  wa s  wi t h  pr o f o u n d  so r r o w  tha t  my  co l l e a g u e s  an d  

I  lea r n t  from  Su n d a y ' s  mo r n i n g  pa p e r  ab o u t  the  sa d  an d  su d d e n  dem i s e  of  

Sh r i   K.  T.  De s a i  –  fam i l i a r l y  kno w n  to  ma n y  of  us  as  'Ka n t i b h a i '  an  em i n e n t  

Ju d g e  of  th i s  Co u r t  an d  the  re t i r e d  C.  J.  of  Gu j a r a t  Hi g h  Co u r t .

A f t e r  gra d u a t i n g  at  an  ea r l y  ag e  of  21  Mr.  De s a i  too k  hi s  law  

de g r e e  in  192 6  an d  ha d  the  di s t i n c t i o n  of  pa s s i n g  the  ex a m i n a t i o n s  of  

At t o r n e y  as  we l l  as  Ad v o c a t e  (O.S.) in  192 8  an d  193 0  res p e c t i v e l y .  So o n  

af t e r  joi n i n g  the  Ba r  on  the  O r i g i n a l  Si d e  of  th i s  co u r t  in  193 0  he  ga t h e r e d  

luc r a t i v e  pr a c t i c e  ac h i e v i n g  gre a t  di s t i n c t i o n  as  a  br i l l i a n t  law y e r  in  va r i o u s  

typ e s  of  leg a l  wo r k ,  pa r t i c u l a r l y  in  com m e r c i a l  law.   An  em i n e n t  dra f t s m a n ,  a  

so u n d  an d  su b t l e  law y e r  he  alw a y s  ha d  pra c t i c a l  ap p r o a c h  to  the  so l u t i o n s  

of  va r i o u s  com p l i c a t e d  leg a l  pro b l e m s  wh i c h  we r e  pre s e n t e d  to  him  for  hi s  

op i n i o n .   In  195 7  he  wa s  pe r s u a d e d  by  the  the n  Ch i e f  Ju s t i c e  of  Bo m b a y  

Mr.  M.  C.  Ch a g l a  to  ac c e p t  a  se a t  on  the  Be n c h  of  th i s  Co u r t  an d  he  

res p o n d e d  to  the  ca l l  of  du t y  by  sa c r i f i c i n g  hi s  la r g e  an d  luc r a t i v e  pra c t i c e  

an d  he  br o u g h t  hi s  gre a t  qu a l i t i e s  of  he a d  an d  he a r t  to  the  ne w  sp h e r e  of  

hi s  ac t i v i t i e s  an d  in  a  sho r t  tim e  ac q u i r e d  the  re p u t a t i o n  of  be i n g  on e  of  the  

ab l e s t  Ju d g e s  of  th i s  Co u r t .  By  hi s  un f a i l i n g  co u r t e s y  to  the  me m b e r s  of  the  



ba r  he  ea r n e d  the i r  re s p e c t  an d  af f e c t i o n  an d  di s c h a r g e d  hi s  du t i e s  to  the  

en t i r e  sa t i s f a c t i o n  of  ev e r y  on e.  On  the  bi f u r c a t i o n  of  Bom b a y  Sta t e  in  Ma y  

1960  he  wa s  ap p o i n t e d  as  a  Ju d g e  of  the  Gu j a r a t  Hi g h  Co u r t  an d  in  

Ja n u a r y  196 1  he  wa s  ap p o i n t e d  as  the  Ch i e f  Ju s t i c e  of  tha t  Co u r t ,  an  

as s i g n m e n t  wh i c h  he  he l d  wi t h  gre a t  di s t i n c t i o n  ti l l  he  re t i r e d  in  196 3 .  He  

ma i n t a i n e d  the   hi g h e s t  tra d i t i o n s  of  the  Be n c h  –  tra d i t i o n s  of  ho n e s t y ,  

in t e g r i t y ,  im p a r t i a l i t y  an d  ha r d  wo r k .  He  al s o  wo r k e d  as  on e- ma n  Pr e s i d e n t  

of  the  Na t i o n a l  Ba n k  Tr i b u n a l  an d  the  aw a r d  wh i c h  he  ma d e  in  tha t  ca p a c i t y  

ha s  be c o m e  fam o u s  as  'De s a i  Ba n k  Aw a r d ' ,  wh i c h  ha s  gi v e n  sa t i s f a c t i o n  to  

bo t h  the  Ma n a g e m e n t  as  we l l  as  the  em p l o y e e s  in  the  Ba n k i n g  fie l d .

I  wo u l d  al s o  lik e  to  me n t i o n  tha t  he  wa s  a  Di r e c t o r  on  the  Bo a r d  

of  the  fo rm e r  Pr e s s  Tr u s t  of  Ind i a  Lt d.  Bu t ,  in  my  vie w ,  no  gr e a t e r  tri b u t e  

co u l d  ha v e  be e n  pa i d  to  hi s  ab i l i t i e s  tha n  wa s  pa i d  wh e n  he  wa s  ap p o i n t e d  

the  Ch a i r m a n  of  the  Bo a r d  of  Di r e c t o r s  of  Be n n e t t  Co l e m a n  &  Co.  pu r s u a n t  

to  the  ord e r s  pa s s e d  by  on e  of  the  Ju d g e s  of   th i s  Co u r t  at  a  tim e  wh e n  the  

af f a i r s  of  tha t  Com p a n y  we r e  in  gr e a t  me s s  an d  it  mu s t  be  sa i d  to  hi s  cr e d i t  

tha t  du r i n g  hi s  7-ye a r  ten u r e  as  the  Ch a i r m a n  of  tha t  Bo a r d  he  su c c e s s f u l l y  

en d e a v o u r e d  to  pu t  the  af f a i r s  of  tha t  Co m p a n y  on  a  sou n d  foo t i n g .  As  the  

Ch a i r m a n  of  tha t  Bo a r d  he  al s o  too k  ke e n  int e r e s t  in  va r i o u s  cu l t u r a l  an d  

fun d- ra i s i n g  ac t i v i t i e s  tha t  we r e  un d e r t a k e n  by  tha t  Com p a n y  to  ren d e r  he l p  

to  the  co u n t r y  in  tim e s  of  dro u g h t  an d  di s t r e s s .  He  wa s  al s o  the  Pr e s i d e n t  of  

the  As i a t i c  So c i e t y ,  Bo m b a y ,  on e  of  the  pr e m i e r  lib r a r i e s  of  the  co u n t r y .

Pe r s o n a l l y  I  mo u r n  the  los s  of  a  rev e r s e d  an d  res p e c t e d  fri e n d .  

Hi s  pa s s i n g  aw a y  is  a  los s  of  a  ma n y  fa c e t e d  pe r s o n a l i t y  bo t h  to  the  Be n c h  



an d  the  Ba r .  Ma y  I  on  be h a l f  of  my  co l l e a g u e s  an d  my s e l f  ex t e n d  ou r  de e p  

co n d o l e n c e s  an d  he a r t- fe l t  sym p a t h i e s  to  hi s  wi d o w  an d  3  da u g h t e r s  in  the i r  

sa d  be r e a v e m e n t .  

Ma y  hi s  sou l  re s t  in  ev e r l a s t i n g  pe a c e .  

Fe b r u a r y  1,  197 7 .


